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MM/ ORDER

PER S. RIFAUR RAHMAN, ACCOUNTANT MEMBER:

The present cross appeals have been filed by the assessee and the
revenue against the order dated 06.09.2010 passed by Ld. Commissioner of
Income Tax (Appeals)-15, Mumbai [hereinafter referred to as the “Ld. CIT
(A)”] relevant to A.Y's. 2005-06 and 2006-07.

2. At the outset, when the appeal was called out for hearing, the Ld.
Counsel of the assessee submitted that he has filed the necessary
declaration under Direct Tax Vivad se Vishwas Act, 2020 (Act 3 of 2020).
He filed letter dated 08.01.2021 confirming the receipt of Form-3 and
prayer to withdraw the appeal.

3. The Ld. DR also did not object to course so suggested.

4, Considered the rival submissions and material placed on record. We
notice that assessee has filed Form-3 under Vivad se Vishwas Act, 2020.
Accordingly, we accept the prayer of the assessee and dismiss the appeals
as withdrawn. With regard to department appeal, since assessee has filed
Form-1 & 2 and department has issued certificate u/s 5(i) under the scheme,
accordingly it becomes infructuous. Therefore, appeal of the revenue is also

dismissed.

5. In the result, all the appeals filed by the assessee are dismissed as

withdrawn and appeal filed by the revenue also dismissed as infructuous.
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Order pronounced in the open court on 15/01/2021
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